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Heard mrs.N.DcGoauami,‘iaarnad counssl

ffor'thq applicent and also MreBeCePathak,

'lcarned AddleCeGe34Cs fOr tha respondents.

Mre B.‘C.Pa'thhk, laarnad AddleCuGoeSoCy _

has submitted that the relisf sought in the

‘ appllcatiqn,has already bsan.grentad. In
support of his statement fr.Pathak, lsarnsd

. AddleCoGoeSeCe has refered to and mentionad

the dommunication No, ESTT-SIHZ/PérteII ‘dated

11th May, 2001 ssnt by kx Bharat Sanchar Nigam

Limited, Office of the Chisf Gensral Managar,

‘Assam Circle, Guuahati. By the aforemsntioned

-

communication, it appaears that the varification |
co%mittec scrutinized the case of Shri P .Deka
and 6n scrutiny of the records, the comittes
found him suitable and recommanded his case for
the orant of temporary statuses copy of the said
communication ias placed an records Since the .
relevant prayed has already bsen taksn for
‘confarring iha applicant tamﬁoraty status, the
applicatian standsinstructions, Tha application
thus standg dismiesed as instructions, - |

There shall, however, bs noc order as to
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Title of the suit

Shri Putdl Deka

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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GUWAHATI BENCH $53GUUAHATI.

/2000

040 N0, S

Union of India and others $ Respondents.

1.
2.
3.

4.

5.

6o

- 81.Noe. Annexure

2
2,3 & 4

& 8

$ Applicant

Particulars of the Documents _Page No.
Application L— _ / (3‘

| ‘ 7F
Verification , ' -
Appointment letter dt. 16.2.91 12
Copies of the letter dated 73— 15 /
13.12.93, 19.12.94 and RS
Representation dated 26.7.94 K
Copies of the letter dated Je- B
11,6496, 12.6.96, 5.7.96

and 90100960

R0

Copy of the letter dated
22.9. 2000

Filed by

]\sz) é§£g9<;q,x/b4,;'

Advccate.

PuTul PEKA
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ¢¢ GUWAHATI.

( An application under Section 19 of the Administrative

Pribunal Act 1985)

Original Application No.__ /2000

Between

Te

2.

Shri Putul Deka

Son of Shri Bichitra Deka
Vill- Bajoni

POeo = Gopal Than

PeSe - Nalbari eeeeaes Applicant.
- Versug~-

Union of India

Secretary to the Govermnment

ofIndia, Ministry of Commnication

Telecom Commigsion,

Chief General Manager
Teleconm.
Assam Telecom Circle,

Ulubari, Guwehati.

The Telecom District Manager
Ulubari, Guwahati.
Divisional Bngineer Telecom
Acceptence T@sting

UsNe Buzar Borua Road,
Silpukhur, Guwahatie

BRI _ Respondentse

PUTUL DEKA
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Details of the application

Te Particulars of order against which this

application is made.

This application is made praying for a direction
upon the respondent for grant of Temporary Status as Casmal
Mazdoor in terms of in existing Sanction Vacancies granted
vide letter No. 269-4/93-Sm~II(Pt) dated 9.2.2000 issmed

by the Government of India, Ministry of Commnication

Department, 0/o0 Telecom Services and also under office letter

No. 269~4/93=-8tn-II dated 12.2.99, vhereby sanction for
grant of temporary status of 672. Casual ”%I!orkers have been.
made and also for a 'direction to the respohdents to grant
temporary status and regularisation of the services of the
applicant in the department of Telecommunication consi=-
dering 10(ten) years long Camual Service and also in the
light of the ecommendation dated 22.9.2000 given by the
Divisional Bngineer Telecom Silpukhuri, Guwehati and also

in terms of letter dated 21.9.2000 igssued by Asstt. General

Manager, Administration.

2e Jurisdiction®

. The applicant declares that the cause of action

arose with in the jurisdiction of this Pribunal.

3 Limitation ¢

That the present application has been filed
within the prescribed period of limitation as per the

Central Administrative Tribunal Act, 1985,

DUTUL DL bl

contd LY n,
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4., ~ Facts of the Case.
‘4.1 That the applicant is a Citizen of India ag

sich he is-entitle to all the rights and protections granted

by the Constitution of India.

4,2 ‘ That your applicants name was sponsored by the
Distri‘ct Bmployment Exéhange, Bharalumukh, Guwahati for
appointment/Bgagement of Casual Motor Drivers, following

a reduisition ;f the Telecom Depariment. His name was .
forvarded vide letter No. 294/91/13, 575 dated 20.6.91

by the I?istrict Enployment_Excl}ange. Thereafter applicant
wa; seiec'ted for appointment/Bngagement. The applicant
after his selection engaged as Camual Motof Driver vide -
.'Divis_iorial Bngineer, Telecom acceptance testing, Guwahati
letter No. AT/GH/B~103-90-81 dated 16.2.91, with effect

from 14.2.91.

Copy of the appointment letter dateq # 1642491

is enclosed as Annexure - I .

4.3 That your apglicant thereafter started working
continuously without any break as Cgsual Worker and the
authority being satisfied with the service of the applicant -
forwarded his name Particularly by the respondent No. 4
through letter bearing No. AT/GH/E-103/9%-94 dated 13.12.9:3
andY letter No. AT/GH/B-103/94-95 gateqd 19.12.94 for regular

appointment of the applicant.

Contd eeeoe

-puTULDEK“'
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It is stated that the applicant also submitted
representation through proper channel addressed to the

respondent No.2 §raying for regularisation of service in

the post of Motor Driver.reg

Copy of the letter dated 13.12.93, 19.12.94
and representation dated 26.7.94 are enclosed

as Annexures- 2, 3 and 4 respectively.

4.4 That your applicant beg to state that the resg-
‘pondent no.4 vide his letter hearing no. AT/GH/E-103/96-97
dated 11.6.96, letter No. AT/GH/R-103/camal and part time/
96-97/02 dated 12.6.97 whereby respondent no.4 reduested
AGM (Admn) T & D Circle Jabalpur and DE ( P & &) 0/0 gﬁ,
Ulubari, Guwehati requested for sanction and regularisation
of the service of the applicant, similarly respondent no.4
again reduested vide letter bearing no. AT/GH/B~103/96-~97
dated 5.7.96, letter no. AT/GH/E-103/96-97 dated 9.10.96
whereln it is Marther reduested to regularise the service
of the applicant, it is also evident from the letter dated
9.10.96 that the post in which the applicant is working

of parmanent nature and sanction is being accorded from
time to time by CGMT T & D Javalpur. It is categorically
submitted that the job entrusted to the applicant is
perennial in nature as such applicant is entitled to

€ temporary status and regularisation of his service

with immediate effecte.

Copy of the letter dated 11.6.96, 12.5.96,

57496 and 9.10.96 are enclosed as Annexures=

5, 6 , 7 and 8 respectively. POTLL DEKA
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4.5 That your applicant beg to state that respon-

dent noe4 vide hisl’ letter bearing no. AT/GH/E~103/casmual

Mazdoor/2000-2001/09 dated 22.8.2000 . whereby the case
of the applicant has been strongly recommended to the
General Manager, Kamrup Telecom for regularisation of
service and for conférment of temporary status with
particulars of yorking days during the period of service

from 14.2.91 to August 1998 by the respondent No .4,

In viewy of the above factual position the
applicant has acQuired a valuable legal right for grant
of temporary status and regularisation of his service in
the Telecom Department, therefore Hon'ble Tribunal be
Pleased to direct the respondents for consideration for
grant of temporary status and regﬁlarisation of service
in the vacant post of Motor Driver in the office of the
respondent Noe4 vhich is evident from the sanction letter

issued by the CGM T & D Circle Jabalpur with immediate

effect.
Copy of the letter dated 22.9.2000 and sanetion
of Post of Motor Driver for the year 2000-2001
are enclosed as Annexure - 9.

4 6 That your applicant further beg to state that

the applicant is entitled to benefit of temporary status
under the scheme named as casual labourers, (grant of

temporary status and regularisatin scheme of the Department

Py Tul PEKA
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of Pelecomminication 1989) vhich has came into face with
effect from 1.10.89, and the same is ammended subsequently
extending the benefit to the casual workers engaged till
1997 as such the present applicant has fulfilled all the
reduirements and also attained illegibility for grant of
temporary status. It is categorically stated that the
applicent has continuously worked for more than 249 days
in every calendaryear since his initial date of engagement,
as such by operation of law he has acQuired temporary status
ﬁnder the scheme mentioned above therefore Hon'ble Tribunal
be pleased to direct the respondents to grant temporary
status and regularisation to the applicant from the date
of initial engagement. The applicant is still vworking as
casual Motor Bexwkmg Driver in the office of the respon-

dent No. 4 .

4.7 That this application is made bonafide and

ends of justicee.

5. Grounds with Iegal Provision.
51 For that the applicant has acQuired a valuable,

and legal right for grant of temporary status
in terms of casual labourers ( grant of Temporary
status and Regularisation ) scheme of the
Department of Telecommunication, 1989.

502 For ikxiihexx that the applicant is fulfillegd
the criterian laid down in paragraph 5(i) of

the provision laid down in casual labourers

Contd eeeceee
PuT UL DEKA
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(Grant of Temporary status and Regularisation )

Schemes, 1989,

For that applicant has completted the requisite
number of days in terms of provision laid down in
paragraph 5 (i) of ths casual labourers ( For
Grant of temporary status and regularisation

 Schemes 1989 ).

For that the applicant is continuously working

since their initial engagement without any break.

For that the works perferming by the applicant

is of permangnt nature.

For that the present applicant is entrusted with
the similar natures of works uhich ars being

performed by the regular Mazdoor of the department

- of telecommunications.

For that the bénefit of grant of temporary status
have been conferred to other similar situated
cagsual Mazdoor with effact from 17.12.1993 in the

Department of Telgcommunications .

For that the applicant is lsgally entitled to
grant of temporary status in terms of Para 5(i)
of the provision laid down in Casual Labourers
( Grant‘of Temporary Status and Regulation)
Schemes, 1989,

For that the similar matter has been decided

by the Ernakulam Bench of the Hon'ble Central

Administrative Tribunal in 0.A. no. 750/94

dated 13.3.95 in favour of the applicant.

PrTel bRKA
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10. For that the applicant approached the authori=
ties on number of occassion for grant of temporary

status and regularisation of their services.

1. For that the applicant has enquired a valuable
| and lsgal rights &n view of their long services
réndered_to the Department of Telecommunicaiion

for grant of temporary status as well as for

‘reqularisation.

12, For that denial of regularisation of their
services and temporary status is vioclative of

Article 14 and 16 of the Confstitution.

13, For that the work load which is entrusted to

the applicant has not been reduced rather the

égme has been tremendously increased in the

recent past due to undertaking of various develop-
ment programme for expansion of Teiecommunication

facilities.

6. Details of remedies exhausted.

That ths épplicant state that he has no other
alternative and other efficacious remedy then to file

this application.

T, MHtters not previously filed or pending with

any other Court/Tribunal.
- The applicant further declare that he had not
previocusly filed any application, writ petition or suit
regarding the matter in respect of which this application

has been made, before any Court cf any other Tribunal nor
any such application # writ petition or suit is pending

before any of them. . T)LJ’T*UL_J)E_P(n
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B.  Relief sought for 3

Under the facts and circumstances stated above,

the applicant fi pray for the following reliefs 3

8.1 That the respondents be directed to grant the
benefit of the scheme named as casual labourer
(Grant of Temporary status and regularisationv)

Scheme of Department of Telecommunication 1989,

8.2 That the respondents be directed to consider the
regularisation of the servicé of the applicant

with immediate effect.

8.3 That the respondents be directed to allou the

applicant to continue in service till the benefit
of temporary status and regularisation are granted

to the applicant.

8.4 To pass any other order or orders as deemed fit

and proper by the Hon'ble Tribunal.

9. ~ Interim reliefs_g?ayeg for ¢

During the pendency of this application the appli=-
cant pray for the following reliefs under the facts and

circumstances as stated gbove.

9.1 That the respondents be directed not to oust the

applicant till final disposal of this application.

9.2 That the respondents be directed to allou the
applicant to continue in service till final disposal

‘af the original application.

The above interim reliefs are prayed on the Qrounds

explained above.

PUTUL DERA
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Datqils of Postal Order ¢

Postal Order No.

Bate of Issue

*e

Issugd from

Payable at -

e

List of enclosufss.

As per index.

257>/21
GeP.0. GuQahatif‘

GePa0. Guuahati. .

Verification



VERIFICATION

I, Putul Deka, son of Shri Bichitra Deka,
village Bajoni P.0. Gopal-than, P.S. Nabbari, applicant
in the above case, I do hersby declare and verify that
the statements made in paragraphs 1 to 4 and 6 to 11 are
true to my knoulsdge and those made in paragraph 5 are
true to my legal advice and I have not suppressed any

material fact.

And 1 sign verification on this‘izgs th day
of September, 2000 at Guuwahati.

PUTUL DEKA

Signature.
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/ J - Paimepana r-&\(\‘}\
| '~ DEPARTMENT OF TELECOMMUNICATIONS

\OFFICE .OF THE DIVISIONAL, ENGINEER TELECOM:ACCEPTANCE TESTING

|«  U.N. BEZBARUAH ROAD::SILPUKHURI ::GUWAHATI-781003.
'y ,

i To -

| The Divisional Engineer(P&A),

| 0/0 the Telecom District Manager,
! Luwghati-78100C7.

! No. AT/GH/E-103/93=94 Dated at GH,the 13-12-93

' Subs~ Application for appointment of Motor
. | Driver, .

Refs~ Letter No., TDM/EST-17/93-94/41 dtd.at
i GH,the 9~12-93,

|~ With reference to your letter No. and subject cited above
the following details particulars duly filled in %he prescri-

| bed Proforma mmeissest Wewewktk is forwarded for your necessary
1action please.

| me
. Divis‘anaiﬁTngiaeer‘TEIéagﬁ.;_
! Acceptanc® lesting, '

Guwahati-781603.

PROFORMA OF APPLICATION

1. Name of the Casual Motor Driver :~ SRI PUTUL. DEKA.

[2. Father's Name - ‘ = SRI BEECHITRA RAM DEKA.
13. Date of birth | te 1-2-1962.

4. Educational Qualification s« Class- VII.

5. gmplcyment Exchenge Regdstration:- 7534/%1/88.

i O,

16. Date of engagement as Casual Mazdoorie 14-02-91.

{7+ Drive Licence No. s~ 13725/mk.

g‘ | QR PoTulL DEKA

€ i Signature of the applicant
////////?8. Recommendation of the Controlling Officer:-

oF




S DEPARTMFNTO OF TELECOMMUNICATIONS ' o i
OFFICE OF THE DIVISIONAL ENGINEER TELECOM# ACCEPTARCE ThSTING
U.N. BEZBARUAH ROA ::SILPUKHURI GUWAHATI<Z&100§ '

fo. . L
The S.D.E, (Admn.),
0/c the T.D.M.,
Ulubari,
Guwahati-781007.

No. AT/GH/E—103/9A -95

vDated at GH,the,19m12-9h

Sub ¢~ Appointment of MOTOR DRIVER.

' Ref:- Your letter No. TDM/EQT-17/Ath/94~95/€7
dtd. at GH,tHe 3rd Dec. '9&._

**%-ﬁ# YR XK P

With reference to your letter No. cited. above, the following
details particulars for appointment of MGfor Driver,vimtimation
required by you as per office record are forwarded for your

necessary action pleabe.

B1.No, Name of Caqua) Tate 6% Unit to which Betails oF work
Motor Driver Y¥ngage= attached particudars Cale-
ment - : nder qur wise

01, SRI PUTUL DEKA  14-02-91 Under DET,A/T, A/T works for
‘ : ‘ B 7 Silpukhuri, ~ MN.BE. Reglonm
Guwahati-3. (Meghalaya,
S Arunachal Prade~
sh, Mizoram,
Trivura) and day
~ to day official
. works.
w.e.f. 91 g2,
9293, 93~9h.

 94-95.
/q; -3/1 ‘.-.sft)
o .\c\k\v s

o Divisloual anmﬂber Telecom.,
~ Acceptance l%vttng
Guwahati—?BﬂOOg
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The Chief General Manager,‘
- Assaui relecom Circle,

Ulubari, L SR : .
Gu‘wa_k;ati-781001.- I o |
(mhrouph D b T., A/T, Guwahati)
- (Kind attention* D. h.M (Admn.), Asawm Telecom Circle
R

Subz~ Regularisation of Motor Driver post
case of Sri Putul Deka undaer D | DY
ﬁl@ Guwahatt.,, _— , o

i

Regpected 5ir, A
: - With due rnspect I have the honour tc state
the fo?lowina points for. your kind and sympathetic con81dera»
tion. That 8ir, I am drivinp the office voh1¢1e of DWET.,’
AT, annhdt‘ unit eince Febrnmrs 1991 ag & casual Motor
Driver and till tonday I have not heen regulnr sed. Last
year, £0 many prreens eﬁen Junior £a me wers rr"uleﬂised throu-~
~ gh Assam Circle. I am fulfilling all the requisite crlteria
for‘regulérisatioh and all papers related to this have been
forwarded to T.D.M., Guwahati for neééssary asction. B

, ‘ X, tnrretorn requth.your hondur'to'kiﬁdJy look
into iy casze evmnothntical]y nnd arrange to ordpr for my :
rmﬁu'arlontion. ' '

~Dﬁted at Guwahati, - Yours f??t“f“1ly;, ' -
the 26-07-9% FUTZM DEKA
' (FUTUL DEKA) -
Casusl Notor Driver under
D.E.T., A/T, Guwahatis

‘Copy tos=

The T.D.M., buwahati, for favour of
information and necessary action pleaSe. -
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o A G r‘} (Admn.),

| DEPAQTMENT OF: TELECOMMUNICATIONS e
OFFICE OF THE DIVISIONAL ENGINEER TELECOM:ACCEPTANCE " TESIING |
U.N. BEZBARUAH ROAD::SILPUKHURI SGUWAHATI-781003. - |

To
Sri 8.P. Tiwari,

T&D ‘Circle,
Jabalpurwh82001.

e e -
Tl Ly T

[

No. AT/GH/E-103/96-97 Dated at 'GH, the 11~06-96

Subt- Eetention of Iomporary Group B, c & D
Po%ts of T&D Cirele,

Rei.» Your lettér No. TD/SG-2137 Jtﬁ. 13m0l - 93.vw

ﬂi&&"%-’%%*f *W*Kw’(*

M

Kihdly refer to your above m@ntioned 1ette; dtd. 13~OQ-93,
wherein a Sanction was accorded for a period 01-03-93 .to 28-02-94,

Tnjs office has air@ady gent vide letter of -even No. dtd.
27th Feb'96 and 22nd March'96 regarding Pﬁstinglregulariﬁation
of Motor-Driver to this Unit. egainst the ssnﬂtionﬂd pnqtg

Lat@st letter in th‘s respect is still await@d.

You are- requested kindly to. forward ‘the latest sené tibn
letter as early as pussible. )

m'ff;Divisional Engineer Telecom.,
" 'Acceptance Testing, i

Guwahati 2810Q2

e ey TR,



o DEPARTMENT OFerLLCOMMUNICATIONS -
OYFICE OF THE DIVISIONAL ENGINEER TELECOM: ACCEPTANVE TESTIN(
U N. BEZBARUAH ROAD‘SSILPUKHURI :GUJAHATI 7b1003.

s..«..' -

To

The Divisional Engineer (P&A).

. O/O t"l@ T DQM.,' \
Ulubary, ‘-\A

0uwnh9*i-781007. : \

No. AT/GH/E~103/Casual & Part tine/96- 97/02 | d4d.12-06-96.

Sub - RenuTarisation of Cacual Motor Driver.

Refsw Lefter No.: TDM/EST-17/Staff/9§o06/80 datd.
22~ 3-96 |

LA L R T 4*‘?1' R

With reference to the'above.mentibned letter 1% 18 further
to iﬁform you that the case of retention of «anrtion of
Motor }rjver is under active consideration at Circlm Urfice,
Jabalpur as has bean learnt; from A.G M.(Admn,), 1&D Cirecle,
Jabalpur, ' ' IR

" The Driveé i3 continuing under sanction memé. No. TD/SdoP164'
dtd, 22-10-90 of C.G.M., T&D Circle, Jahalpur and time to time
retention order is issued, latest being TB/8G-2137 dtd. at JB,
the 13th April'93.. - |

You are requested kindly to see that the service of this
Motor Driver is repularised 1n the best 1nivrwst 0f a@rvice.

DiVisibnagggﬁgf;epr Telecom. , i
Acceptance Testing, =
Guwahati~781003
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KIND_ATTENTlowxﬁgiP, TIWARI, A.G.M(Admn;), JB, 7 ‘f»«--;2?
%{\J . DEPARTMENT OF TELECOMMUNICATIONS , R Q/Y\

OFFICE OF THE DIVISIONAL ENGINEFR TELZOM:ACCLPTANCE TESTING
U.N. BEZBARUAH ROAD::SILPUKHURI GUVAHATI~]81OQ3 E

aw

. TO N - . . «”
"~ Sri S, P. Tiwori, o . S . o I
%D Clrcls, | RS . o
7Jabe]pur-h8?0ﬁ1.. '

“ -

No. -AT/GH/E-103/96-97 . " Dated at on, thn ;La JL ¥ g6,

Subs- Re*"ntiﬁﬂ of Tcmpcrn;y GFOUﬁ B C & D Pogts
, of Tad C*rcle._' - : -
Rcf.-— Your leiter No. ‘/% 213 dfcl. 13t 9,,

L ST R

- Kindly ¢ f¢PAt0 this offid@ ]éttC“ cven Noo‘dtd; LARVICES
case ¢f posting of regulsrisation of Feter Driver to this ( H
the sancticned posts is under nctivc consideration in the hifine G
T D.u., T»’a;\vue District, GUth&tie The ¢fficlial Putul Doka 2, Cazual
Ir,oz Dy chr'iu worliug here mince  Sth uulj'19° ?gﬂ;nht the
“sanction memo Fo. TT/ SG.2164 dtd. 3m12m 50 and xr/sc p1)7 dte. 27~ *01/ y
for ‘8, pf‘_"iOd_O?_-*O =53 to 2&--02--94. . . o P’m

.y
4.
[

You ere therefor : requasted kindlj to issaue tl Latent rwiymticN‘
s, L.

order, g0 that the offlcjal can get Lbc Pen it of. res 1 isation.

(I

This hms - roferwncﬂ io Lﬁlﬂnhovio tall vith, jou on amt“

- \ssert
Bivisicnal Euf;ﬂ&@“ Teleaan, -

Adceplunce Tex u;vg,

.(ﬂ.n"ﬂ o ’.i fu’(,u.) 3

j) The T,D;M,,quWahatio
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DEPARTMENT OF ‘TELECOMMUNICATIONS PR

OFFICE OF THE DIVISICNAL ENGINGER TELRCOM:ACCEPTANCE TESTING
. .U.N. BEZBARUAH_ROAD::SILPUKHURI::GUWAHATI~761003.

% e
«
The Telecom Diqfriot Manager,
- Uluberi, . .
Guwghati-781oﬂz .
- No. AT/GH/E-103/96-97/ o 'Dated'ay-cn,sthe 09=10-96

~Subj;- Regularisation of Caqual Motor Driver.‘

Ref:~ Your letter No. TLM/EST-17°/96»97/)3
~ . dtd. ‘at Guwahati, the 7-10«96

) @@@@GﬂﬁﬁfCﬁa«ﬂf@q@

Und@r the refermnce letter No cited above 1t i° fo ,
fnform’ you that the poqt of Motor Driver is nermanent and

" time to time senction is accorded for retention of vost

by Chiéf General Managﬁr‘Telecom, T&D CircLa,  analpura

' (/"’ 1)
/I%ﬂvA o fit 5 }”vf {'13
: &s ﬁ ’18;0!,3 ) v
"i‘“ DivquOnal’Enginﬁel Telecom. ,
“Acceptance Testing,:
Guwahat1~?81u02
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DEPARTMENT OF TELBCOMMUNICATIONS
. TECHNICAL AND DEVELOPMENT CIRCLE . :
GEFICE OF - THE DIVIBIONAL ENGINEER TELECOM 3 ACCEPTANCE TESTING
- YN SBEZBARUAH ROAL

LROADSILPUURL VRN To1003: L

To

The General Manager
Ramiup Telecom. Distriot

Ouwahgtl,

. No, AT/GH/E«103/Ca susl Mazdoor/2000-2001/09 dt. 22,9.2000,

Sub tV:rtf&oatton of eligthlllty for conférment of Temporary -
atiile

L Y 1 et fry Putul Iekg, CQSUQI Mazdaor.
ﬁnﬂQQ"Q.Q#ﬂn&ﬁGQ&EQ&QQQG.CQGQQQQ!lﬂﬂ&’bl*&ﬂﬁﬁw!@

Ref clgg; Ho.GMT/Court cass

Sri Putul Eaka.cnaual Labour work&ng 1n the 0/0 D.E
o A/T,T&D Circle.ﬂuwmhatio hes fulfilled all the oriterim for com~
{érment of Tcmperary Statua tht on thn f@llowing baaia°

| ALl the vouchers from 2/91(14,2,91 b@ﬂng the date of hid
engegement) to August'98 has been verifisd on the basis of pay ~
ment particular& and aignature of &ri Puﬁul umkaecaﬂual Mazdoor
.mnd findimgs are =t follows 3§ ' -

Estag _a: - E$£19§h9£,£ﬂﬂ&££%£§§a

90 « Q1 b2 deys

o1 wgz R a1,
| 92 « 93 353 40
93 « 94 o v 368 ,,
%k -9 S 365 4,

9% - 96 , . 365 4

96 - §7 | 365 4,

97 -~ 98 356 4

98 = 99(%111 a/ga) 140 4,

Kindly threfore arnnt hié Temporary Statqs early,

o eal

Division Yinsor Telecom. i

e . Acceptence Teatin T&D Cirele
Copy $o0. s 811pukhurd , Cuwahatd = 781003,

1. The CGH,Amsam Tolecom.Circle.ﬂuwahatl.w.r.t. his Ho.ESTT-?/
12(Pt-1)/75 dtd.29.5.2000, '

2. The CGN, T&D Circle, Jagbalpur, Thia haa reference to his Ho,
TD/SG-BOQh/CAT dtd,5.5.99,

3+ The Director A/T,T8D Ctrola.Chlcuttn.‘

'QA\ <;/; Divialan316@§ Q\eer T@iacom@

Tnatin' 18D gircle

JE»/»/,,/////" Acceptnnc@. oy

VAR




